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APTUS VALUE HOUSING FINANCE INDIA LTD AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED |  JLORSRIENNERT DWW MUYV EWB (SRR R LYIHN D)
i i A i N n Regi.off. : 707, Raheja Cenire, Free Press Journal Road, Masiman Point, I3 e e f !
Reuistered Office : 8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai - 600 010 humbal-21, Ph:(022) 6747 2117 Fax: {022) 6747 2118 E-mail: Info@authum com ANPARA, SONEBHADRA
' PSIESAIN ML IGE E-Tender notice and scope of work
Wh he undersianed beina th horized of off ¢ Autus Value Housing Fi India Ltd under the Securitizati dR o of Fi A o Ent £ Secur {As per Rule B(1) of Security Interest (Enforcement) Rules, 2002
ereas, the un ersigne emgt e authorized of officer 0 ptus vaiue riousing rinance inaia td unaer the Securitization and Reconstruction of Financial Assets and Enforcement o eCUrlty Wharaas the undersigned heing the Authorisad officer of the Authum Invesimeant & 1 x e iy g ‘. 5
Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice dated calling upon the El-‘r'@ﬂrud‘#rﬂ Ll;l-.:!:d i‘.falg_"] [Hmu_!il,-lng_cumpaf_g,r ?U?Uf‘g& l:ulﬁunlf?]frgﬂ H.lugln% L, bﬂhﬂl‘! T:L s fh hT{‘I'I{IﬂEI' {JIIIZH Llrlz (i;r{:}f_.ﬁfs 1 I:ggz*
borrowers to repaythe a.mountmentioned inthe noti(.:e vyithin 60 dellys from the date of receipt of the s.ai.d notice. . . . . EA}J;;Z?;E&ET.:._HE I;S;::.. :IEE?;?E;;%?;@T;d I:F!E.::nr:qéln_.m.::in;-. ul.leiannE: LUT“"”"””” '.}. QURAATY Wwall anc L e “E‘ti—
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken “Symbolic Possession” of the property described Assels and Enforcement of Securily inferest Aot 2002 and in exercies of Powers switch }'urd DTPS at .'—"l.rl[flsiru thermal POWEer, ﬂn[?u]'u.
herein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule. conferred under Section 13(2) read with Rubs 3 of the Sacurity Interest (Enforcement ) 7] . g R . aps )2
e m @ D T : Rules 2002, issued a Demand Wotices dated 06th July 2026 calling upon the EMD: 80.000.00 Last date of tender: 23.10.2026
] . . . . ate and Type o borrower 1) AMMAN EDUCATIONAL TRUST, 2) KUMAVATHY, 3) N.KANNAN, 4} (M) Hrs
S.no. Borrower/s, Co-borrower/s, Loan Number & Description of the Mortgaged Properties Outstanding amount (Rs.) Possession Taken SUBBULAKSHMI R and 5) K.SUKAN, 1o repy the amount mertioned in the notice {11:00 Hrs).
being Rs.5,2221,593/- (Rupees Five Crore Twenty-Two Lakhs Tweniy-One = - 2 A0 E R e R
1. Satheesh Kumar & Yesuvadiyan Sujaselvarani, Loan No: AKUZHI0164183 - All that Piece and parcel of the property Demand Notice Dated: 07.10.2026 Theusand Five Hundred and Ninety-Three only) under Loan Account No, 2 ]§ Tll‘_lldi:t‘ G_ILM'III""-{II B/8 Ifjh 134, rdh_’ Ml H_"UI
at Kanyakumari District, Marthandam Registration District, Thiruvattar Sub-Registration District, Thiruvattar Taluk, 29.05.2026 Churulacode Ei';ﬁh'é‘ﬂ-’iﬂﬁrﬁ:;I;i%?;i‘;;ﬁ#:“ﬁf:;ﬁ_ﬁm further interest and costs Erection of platform around CT fan gearboxes in cooling
. . . . . 3 ; day r fihe sa ot 3 .
Churulacode Vilage, Churacode Villge Panchayat, 0ld Sy.No. 2493, Re.Sy.No. 461/6 consists 48 aers inwhich 7 | RS-11.28,518/- (Rupees Fleven poymbolle. The Bormower having failedt to repay the amount, notice Is hereby given to the tower system, DTPS, Anpara sonebhadra. EMD; Rs.
cents (3049.2 Sq.Ft) of Land with buﬂdmg bearmg Door No.3-99C with EB connection No.161-002-666 |nclud|ng s lwe y ee Ihous Ive Barrower Co-Borrower and the public in general thal the undersigned has taken ‘}ﬁ ‘HHJ U[’] l g4l L|.El|.l;_"l:'|f1.l:E'|llL' - "H__j l{" ‘]{:lﬁ ( ] H-{][] HI'HII
pathway right bounded by, Boundaries: North By: Property of Stalin (now property of Vasantha), South By: Property of Hundred ggﬂat;e%gglv) ason E?MBDUE PDﬁEE?‘_EJ%N of thE' %L?Pr'!!’l':-' 1'?3'5.3’5"’“;‘?'3 her_?jiﬂ ﬁelc-'r.-din i"‘ﬁ'ﬁis‘% "'"; 2k i oo i i by o - i,
Manikandan & Pathway, East By: Pathway, West By: Property of Thankappan & Kala. o ﬁ?ﬁtﬁﬁfﬂ:;‘?mlnugmd:;:? l:i;lut;iﬁ:f th; r:;' ;'E;;" P TR W P Bog Forinformation regarding addendum cormngendum rejection of Buds kKindly
9 Pradeena Mohanan Baby, Bhuvanendran A, Loan No: AKUZHI0248755 - All that Piece and parcel of the property at Demand Notice Dated: 07.10.2026 Ia;"jl.iﬂﬂfj‘iﬂai—?nmv;rpig{f;%ugrd E::[;i- Lh;ll;'.-gfiiﬂiﬁ- |E§ﬁﬂpﬁ-’-hﬁﬁg rezularly visit website https:etender.up.nic.in or https:/fgem. gov.in.
" | Kanyakumari District, Marthandam Registration District, Kollancode Sub - Registration District, Killiyoor Taluk, 29.05.2026 Kollancode A subject 1o the charge of the Authum Investment & Infrastructure Limited for an T 331'-’.5563.%{.@—1}!'31@1? /T 0 fesio: 12.10.2026
Kollancode A Village, Kollancode Municipality, Old Sy.No.1423, Re.Sy.No. 282/7 now Re.Sy.No. 282/7C consists 5 cents RLS-;:'7S7'5°7t/' (SR“PeethOU”eZ" Symbolic SR ok RSG5 18] Rupaes Rivintiato Ty Poule Lt Eighty "Save Electricity for the Nation'
. o . i . . 102.007. akhs seventy seven Ihousan Possession o Fhousand Five Hundre wvanty and Eightesn Paise only) as on 29- crd Ve FAPCLCICILY 10T LNE INeinon
(2178 S'q.Ft) of Land with building bearing Door No.1-9C/2 with EB connection No.07-193-002-1992 'bounded by, Five Hundred Seven Only) as on 2028, along with ulure inlerest and cost thersan, The: Barrower! Co-Borrower's
Boundaries: North By: Property of Ashokan, South By: Property of Joseph, East By: Property of Mani , West By: 29.07.2026 attention is invited to the provisions of Section 13{8) of the said Act, in respect of time
Property of Eugine and Pathway. available, io redeemthe secured asseals, FORM G
o - - . _ Description of the Morigage Property INVITATION FOR EXPRESSION OF INTEREST FOR
3. Bibinraj Yanos & R Gladis Sumi, Loan No: AKUZHI10147496 - All that Piece and parcel of the property at Kanyakumari Demand Notice Dated: 07.10.2026 lem-1 Dindigul District, Dindigu! Registration District, Magalnaickenpatli Sub M/'S TWENTYFIRST CENTURY PHARMACEUTICALS PRIVATE LIMITED
District, Marthandam Registration District, Marthandam Joint Il Sub-Registration District, Vilavancode Taluk, 29.05.2026 Kaliyakkavilai Regisiration Disinct, Napainaickenpatti Sub Registration Office, Piflaiyarnatham ENGAGED IN MAMUFACTURE OF PHARMACEUTICAL PRODUCTS
Vilavancode (Now Kaliyakkavilai Village), Kurumathoor Desam, Kurumathoor Karaipatru, Kaliyakkavilai Town Panchayat, | ~ Rs-12,97,695/- (Rupees Twelve Symbolic '_:::'Zﬁﬁ'ﬁfﬂgl‘rﬂmﬁ'?fﬂﬂr@?';;;’?;ﬁ*iné?ﬂr;t;ﬁ';ﬁirﬂﬁ;ﬁ‘ﬂiﬁg;ﬁ rr“'i.'l{i'[ll:‘-.E:.rh {Under sub-regulation {1) of Regulation 38A of the Insolvency and Bankruptcy Board
Old Sy.No: 1655A, Re Sy.No: 365/15. Consists of 5.000 Cents (Sq.Feet) Land with building bearing Door No: 22/9, EB Lljkhz N:j"eNt.V Ste"lf.” Tg‘“l‘s)a"d Six Possession Nl a7+ Prisperty Biskinping 10 Ptk Nt VEDairs, Scidh SE LaAds balonging O R, [ ESh Y REESHUCITETORRE R LACPIFIRE “Set-it) ERgasians 201w
Connection Number: 182-007-800 bounded by, Boundaries: North By: Property of Edwin Raj, South By: 6 Feet Road, undre |2r;eoy7 2'\6626 nly) as on o Magara) in 3 Mo, 20, East of : Property belonging to Ramakingam VYagakara, West of | M. |Relevant parficulars | Particutars furnished o
_ ) . U/, Proparty purchased by minoars. Sughan amd Devanath {iem-2).  Tolalking an adenl 1 | Kame ol the Corporate Debbar aiong with PAN | M's Teentylirst Cenfury Pharmaceuticals
East By: 6 Feet Road, West By: Maruthancode - Kokkudi Road. of hect 0.54.5 ares, acres 1.35 cents of land, with all sasementary rights.  Itemn-2 andl GIN ! Private LkTIleu N
Sukudevan, Sethu Lekshmi, Loan No: AMATHNO137228 & AMATHNO151177 - Al that piece and parcel of the | Demand Notice Dated: 29.05.2026 |  07.10.2026 Diwdigul Biawict, Hindigul. Regetrvilon: District, Negilogckenpul Sub Reglateaion PAN: AABCT1E3IM
4, e . . L . . . . . Rs.10,52,616/- (Rupees Ten Lakhs Chitaral District, Ha’n‘gduw_lchuﬁuml.l b ﬂ_-:.‘-glsllutlur: DH--:;@:. F'|Ilal:.r.=_irrle1ll1ur_r| Willagpe, Qindigu : CIN: UZ4Z31TN19BEPTCO12817
property at Kanyakumari District, Marthandam Registration District, Arumanai Sub Registration District, Vilavancode 10,92, : itara Taluk, Old Punjai Survey Mo.134/1A1, New Punjai Survey No.134/7 an extent of hact 7 T RaaaE GT G TogSiared Ofice Tho 360, SIDCO Estate North Fracs 50 Grose
Taluk, Vellancode (Now Chitaral) Village, Chitaral Desam, Old Sy No.1498A, Re Sy No.607/4 now Sub Divided into Re Sy |  Fifty Two Thousand Six Hundred Symbolic 1.26.0 ares, acres 3.11 cents of the property bounded as foliows : Narth of | Property Straet. Ambariur Channal, Tami Mady — G00098
No.607/4A Consists 2.830 Cents (1232 Sa.feet) of land with Building bounded by, Boundaries: North By: Property of |  S'teen Only) & Rs.2,90,184/- Possession belonging to Palchai Nayagi Vagaiara, South of . Punjal tands belonging (o 3| URL of websile ol zeailable
' ' ) e (Rupees Two Lakhs Ninety Jayaprakash, East of : Proparty purchased by Umavathi {ltem-1). YWest of : Proparty i 'Efﬁ.ﬂ‘i ol _I_i,_:,_ whEre ity of fied aasets) Factary located at
Dhas & Chellammal, South By: Common Pathway & Property of Kollappan Asari, East By: 3 Ft Width Pathway, West By: Thousand One Hundred Eighty Four belonging to Jayaprakasham land & Pillaivamatham Road. Totalling an extent of hect arn"II:;:a:aI:I - £ ety ety by .
Property of Gangadharan Nair. Only) as on 29.07.2026 1:28 Eares. Ao0a.0, TTOMNE LN, Wi 8 SRy TS, e Unit | - Mo, 360, SIDGO Estate, North Phase, 3rd
- Date: 08-10-2026 | Place: Dindiaul Croas Steal, Ambatiur Chennat, Tamil Nadu —
5. | Gireosh Kumar Thiyagarajan & Sindhu G, Loan No: AMATHNO198738 & AMATHN0203020 - Al that piece and | Demand Notice Dated: 29.05.2026 | 07.10.2026, L POl DL st Enewsmast & Infrasiutie Limibed 500038
parcel of the propety at Kanyakumari District, Marthandam Registration District, Kollemcode Sub Registration District, | Rs.7.82,517/- (Rupees Seven Lakhs |  Adaikkakuzhi Unit 11 - 0. 19, SIDCO invustnal Estate,

: o : N Vi - Eighty Two Thousand Five Hundred Symbolic Anmbatur, Cheenai, Tami Hady — 600028
Vilavancode (Now Killiyoor Taluk), Methukummal (Now Adaikkakuzhi) Village, Piracode Desam, Jenmam, Old Sy | F'9Y e ymboli EAST COAST RAI LWAY “lMPo RTANT Roorkee - Knasra No 282 Nalher! Defwiran
No.2501, Re Sy No.145/1 Consists 8.793 Cents (3830 Sq.feet) of land with Building bounded by, Boundaries: North By: Rs.5 %S:l\)/g;tt(e;lr:p(:;;/)l:ive Lt Possession Naifwisi Ananigar. Pubana-dabalpur Road Neds

. ; . ; -9,90,500/- . . . Dy Bhanml Indusirkal Estate, Ronrkes 2ATEES
Property of Janarthanan (Now Pathway), Seuth By: Property of Nadesan Asari, East By: Property of Saraswathi, West Fifty Six Thousand Four Hundred CORRIGENDUM No. 1 to Whilst care is taken prior h?m-E?j‘haLiEnt ite, Roorker 24T
By: Property of Janarthanan. Only) as on 29.07.2026 e-Tender Notice No, ETCTEECORBBS to acceptance of 5 [Instaled capacity of main products/services | Detais can be saughd by sending mequast o
202602, Dated 01102026, scheduled Qi it i Resoiutkan Professiona al
6. | Javan R & Rehitha Kamaraj, Loan No: AMATHNO190236 - Al that Piece and parcel of the property at Kanyakumri Demand Notice Dated: 07.10.2026, to be opened on 26.10.2026 at 1100 hrs. adve_rtlsmg copy, It Is not i, 21 ecanturypharmadagriall o
" | District, Marthandam Registration District , Arumanai Sub Registration District, Vilavancode Taluk, Vellancode Village, 29.05.2026 Vellancode 1 A new sUb-peea has been sdded 16 pOSSIb|e to verlfy its 6 | Ciantity and value of main productsisendces | Bs B7A7,77 Lakhs &5 at 31 32023
: i ith Buildi i Rs.12,85,685/- (Rupees Twelve Symbolic iti - i contents. The Indian 3ok A M ic el i
Arumanai Desam, 0ld Sy No.2594, Re Sy No.106/35 Consists 2.500 Cents (1089 Sq.feet) of land with Building Bearing -1£,069,669/= (hup \ . the condition - "Technical . R = 3
Door No.2-183A and EB Connection No.07-183-013-540 bounded by, Boundaries: North By: Property of Ambrose, | Lakhs Eighty Five Thousand Six Possession _ Compliance” of NIT on Bid capacity. Express Limited cannot b Sy
South By: Property of Murugan, East By: Property of Church, West By: Property of Maria Kamalam & Velappan (Now Hundred Eighty Five Only) as on (i) Copy of new Annexure-G and be held reSponsibIe for 8 [Further details including last avaiiatle (Dt 2 Dot S0UGH by Sending requesst (o
29.07.2026 Annesure-G1 on Bid capacity has fnancial statements {with schecuies) of ¢ i P |
| inancial slateme soheduies) of fwo | Resoltion Professlonal at
Pathway). been attached io Tender Document, such contents, no_r for any yirars, list of croditons arn availsble at URL  [cirp. 21 steanfurypharmar@igmall corm
Shiju Singara Raja & Sheeja Singararajan, Vineeth, Loan No: AMIATHN0147769 - All that Piece and parcel of the | Demand Notice Dated: 29.05.2026 [  07.10.2026, Note :- Complete information of the loss or damage incurred ~ 9 |Eagibility for resakution applicants ws Detalz can be sougtt by sending request 1o
1. above corrigendum including attached ; 25:21N ol the code is avaitsale At UHL A inn Profeasional &l
property at Kanyakumari District, Marthandam Registration District, Marthandam Joint 2 Sub Registration District, | Rs.14,67,870/- (Rupees Fourteen Pacode A b S el e as a result of transactions LcHIN] OF SE-COUn 15 avanaie i U cifgf_'}'f;mﬂgr;;:f:_ ;aétm“ -
Vilavancode Taluk, Pacode A Village, Pacode Desam, Karaipatru, Jenmam, Old Sy No.2005, Re Sy No.400/16 Consists | Lakhs Sixty Seven Thousand Eight Symbolic www.ireps.gow.in with companies, associa- 70 (o Gate or Teceipl o eapression o erast |28° Dctaber, 2006 :
3.250 Cents (1415 Sq.feet) of land with Building bounded by, Boundaries: North By: Road, South By: Property of | Hundred ng\aeytzvogglv) as on Possession Dy. Chiel Enginoer (Trackl tions or individuals T1_[Date 0f 155ue Of proviSKnal 15101 prospeciive (04" November, 2026
Joseph, East By: Property of Yesudhas, West By: Pathway. i PR-492/RI26-27 Bhubaneswar icing in i d rasoluticn appécants
advertlsmg In its newspa 12 | L=t date for submission of objecton ta 09" Mowernber, 2026
8 Vinu P & Vanaja C, Loan No: AMATHNO0207766 - All that Piece and parcel of the property at Kanyakumari District, | Demand Notice Dated: 29.05.2026 07.10.2026, pers or Publications. i IJ;-'_r._r:i_ﬁig:_!_'-gs'__!iﬁl__ : ' : L
" | Marthandam Registration District, Thiruvattar Sub Registration District, Kalkulam (Now Thiruvattar) Taluk, Rs.11,77,339/- (Rupees Eleven Surulacode SOUTH EAST CENTRAL RAILWAY We therefore recommend 3 F;*’i"uﬂlr“_'f:” ”;'rg:_"l list of progpitlive 167 Nowernber, 2026
Surulacode Village, Panniyodu Desam, Old Sy No.2844/25, Re Sy No.558/9 Consists 3.000 Cents (1307 Sq.feet) of land | _Lakhs Seventy Seven Thousand Symbolic that readers make 7] |_,;.:_;1 ||]r ;a::-uir.;:'-ml.;rnalim emorndum|21" ovember 2026
with Building bounded by, Boundaries: North By: Pathway, South By: Property of Rajabai, East By: Pathway, West By: | Three Hundred Thirty Nine Only) as Possession E 'TEH DER HDTI GE necessary inquiries evaluaticn matrix and request for resolution
Property of Mosai on 29.07.2026 Sr.No. (1) E-Tender No. RS0-R- . pdan 10 prospective resolution appicants

T _ _ , RS-Valve-0T-2026-03, Date: 08.10.2026 before  sending  any || |55 gate or subission of sesciion pist |21 Dacaner 2028 _

9. Sivakumar Appadurai & Viswapriya K, Loan No: ANGER20141000 - All that a site measuring an Schedule in Demand Notice Dated: 07.10.2026, Work: Supply, installation and monies or entermg into I8 (Procace Amal &l 10 SUBmIL Bontesson of Cirp. 21 stoeluryphamma rail. conm
Kanyakumari District, Kanyakumari Registration District, Bhoothapndy Sub-Registration District, Thovalai Taluk, 25.11.2025 Kattuputhur commissioning {;f 05 Nos. simitabor- any agreements with - Irl;.-_rfljﬁl — RO — - _
Azhagiapandiapuram Village now kattuputhur Village, kattuputhur Village Panchayat, Old S.No.1259/171, R.S.N0.476/22 | Rs.10,19,728/- (Rupees Ten Lakhs Symbol_ic hased RS valve model, far training of advertisers or otherwise ¥ st;'.l::al:; h-élhlu::ér. g Debior's registration | o Infarrnation avaikble
consists 0.05.5 aer in which 2.500 Cents (1089 Sq.ft) of Land with building bearing Door no.VI-30 & VI-30A bounded by, N'"et‘;\fy ﬁ?ogisa;tdoﬁf‘;ea" le‘]"dfed Possession Alp's at combined crew lobbies of acting on an advertise- 5d/-
Boundaries: North By: Property of Jebamani, South By: Property of Chandran (now Lakshmanan Property), East By: enty tig y)aso Raipur Division, ; JAYASHREE 5 IYER

S 30.04.2026 ment In any manner :

Property of Mary, West By: Road. Tender Value: Rs. 24,82,720.00, . Resolutlon Professional of Twentyfirst Cenfury Pharmaceuticals Private Limited under CIRP
. EMD : Rs. 49.700.00, Submission whatsoever. Registered KBEI Regn Mo: IEELIPA-D0/IP-NOOT41/2018-20018/12211
10 Pasupathi & Chandra Lekha, Loan No: ATHUCK0168782 - All that Piece and parcel of the property at Kanyakumari Demand Notice Dated: 07.10.2026, of Tender: Liptn 15fnn iR letters are not accepted AFA: ARZA2211/02/300627/204316 valid fill 30.06.2027
" | District, Marthandam Registration District, Marthandam Joint-2 Sub-Registration District, Vilavancode Taluk, Kunnathoor 29.05.2026 Kunnathoor : i t b Correspondence sddress: 138 Comoration Calony, RangarasEpuram
Rs.11,05,197/- (R l 09.11.2026, Opening of Tender: In response (0] (0) ¢ ; A i ! sl
Village, Kunnathoor Village Panchayat, Old. Sy. No. 754, Re. Sy. No. 213/24A consists 47 cents in which 2.400 Cents $.11,05,197/- (Rupees Eleven Symbolic 15.30 h date 09.11.2026 b d . » Date : 12.10.2026 2nd Street, Kodambakkam, Chennai 60002
(1045 sq feet) land with building bounded by, Boundaries: North By: Property of Pasupathi, Manikandan, South By: | -2k Five Thousand One Hundred | possession e R s, e number advertisement. Place : Cheanai Email : jayashoea2 505 @gmai com
sq feet) land with building bounded by, Boundaries: No y: Property of Pasupathi, Manikandan, South By: Ninety Seven Only) as on For further datails/purchase of tander |
Property of Anthony Nadar, East By: Property of Manikandan, West By: Property of Palu Pillai (Now Property of Anitha). 29.07.2026 document, eligibility criteria & the
compiete details for the above work,
Sajin & Sarojam, Loan No: ATHUCK0108113 & ATHUCKO0142952 - All that piece and parcel of the property at | Demand Notice Dated: 29.05.2026 07.10.2026 please contact office of Sr. DEE/OPIR a:’ Mamann L e ,.
. ; 10.2026, 3 <tz ASSET RECOVERY MANAGEMENT BRANCH-I
Kanyakuamri District, Marthandam Registration District, Palugal Sub Registration District, Vilavancode Taluk, Edaicode | Rs.9,21,114/- (Rupees Nine Lakhs Edaicode or refer’ download lender document ol I"'I_ a-m {';:3 {Jdndrd BdHL gth FLOOR, CANARA TOWERS
Village, R. S. No: 358/6 consist 52 aer, in which consist 8.00 cents (3484.8 sq. ft) of Land with Building bounded by, TW:"t\r/tO"eJhIOI)JS:”s 2"798*';11";’;9‘1 Symbolic which is available on our website 524. ANNA SALAL TEYNAMPET. CHENNAI 600 018
Boundaries: North By: Property of Abilash, South By: Property of Thivish, East By: Road, West By: Property of Churchu. ourteen Tnly) & 1S.2, 18,6 19/~ Possession WAW.Irepa-gov.in, FL < ENUALIRN) Tel.Ho. 044 - 2849 6339, 2849 6300,
y: Froperty y: Froperty y y- Froperty (Rupees TV.VO Lakhs Se\{enty Eight Manual offers are not allowed against E-AUCTION SALE NOTICE E-MAIL:cb2361@canarabank.com
Thousand Six Hundred Fifteen Only) these tenders and any such manual 2 ; [ : ST
as on 29.07.2026 offers received shall be rejected. E-Auction Sale Nolice for Sale of immevabie Froperties undes the Securitisation and Reconstruchon of Financial Asssts and
Enforcement of Szcurity Inferest Ael, 2002 read with provizo io Rule 8 [6) and 9 of the Secority Interest {Entorcement) Rules, 2002
The borrowers in particularand the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value Housing Sr. Divl. Elec. Engg /0P T = 3 -
Notice is hareby given to tha publ | and lartothe B dG tors that the bel
Finance India Ltd. The borrower's attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets. PRIR/SR DEE{DPYAN 231 5.E.C. R, Raipur olice is Nereny Qiven 1o the putlic in general and In parlicular 1o te Sorrowsrs and Guaraniors hat ihe Delow
[ £]South East Central Railway [(=)@secrail described immovable properties morigagedicharged to the Secured Craditor, the Symbolic Possession of
Place: Kanyakumari Authorised Officer - Aptus Value Housing Finance India Ltd | == . o which has been taken by the Authorized Officer of Various Branch of the Canara Bank, since transterred to
Asset Recovery Managemenl Branch-1. Chennal  will be sold on "As is where is®, "As is what is", and
PUBLIC TRADE MARK CAUTION AND "Wh:_il&l.rar there is" on 30.10.2026 mmn: 10.30 am to 11 .'a‘_l:l am) (with auto extension of 5 minutes each till
4 b cale is completed) for recovery of bank's dues from tha following Borrowers / Guarantors
Band han Regional Office : Netaji Marg, Nr. Mithakhali Six Roads, DISCLAIMER NOTICE : - -
Ellisbridge, Ahmedbad-6. Phone: +81-26421671-75 NOTICE TO THE GENERAL PUBLIC, Chennai Kotturpuram Branch since transferred to ARM Branch- : Borrower Name & Address: 1.
Ba nk ' TRADE, DEALERS, DISTRIBUTORS, Mr.Perumal, B, S/o, MrBalaraman, 26/53, Kamaraj Avenue, |l Street, Adayar, Chennai - B00020. 2.
SERVICE PROVIDERS. AND ALL Mr.Perumal. B, S/o. Mr.Balaraman, 43 & 45, Arunima Hats, 1| Floor, No.5, Venkataratinam Nagar, Adyar,
DEMAND NOTICE TO BORROWERS OTHER CONCERNED i’ERSONS Chennai — 20. 3. Smi.Paulina. P, No.31, Nahar Cora Apartment, 1C, Elaiammankoll Street, Adyar, Chennai —
BOO020.
The under mentioned account turned into NPS and demand notice issued by Bandhan Bank Ltd. to the following Borrowers under Sec. 13(2) of the Securitisation Notice is hereby given to all concerned that, - -
and Reconstruction of Financial Assets and Enforcement of Security Interest Act (The Act), 2002 was returned unserved, Hence, this notice |s issued to you alland | |S.PRAKASH PRABHU, trading as SETHUMEENA, 'u,:;'ma”dt'nr' ‘?L“.“"m E ':T :]IF[E: :5 on Rs. 1,40,71,718.94 with turther interest and other incidental
public at large through publication. SERVICE PROVIDER, (Single Firm), having his principal i et v e
Name of borrower(s), a . place of business at NO.1477, "H" BLOCK, 22nd DETAILS OF PROPERTY: Property standing in the name of Mr.Perumal B : (Cersai ID: 400000366187) All
guarantors & Loan Description of the mortgaged property (Secured asset) HEEE:E:EE?I‘TM dm”m’:"?::jm“ n“':[ﬂup,‘?:: ng STREET, 16th MAIN ROAD, ANNA NAGAR, CHENNAI- the piece and parcel of the land and building in Saligramam village, Egmore-Nungambakkam taluk, Chennai
Account Nos. | | 600040, is the sole and exclusive registered proprietor District within the Registration District of Chennal South and sub registration district of Virugambakkam
1 5. Mahendran- | All That Piece Or Parcel Of The Property Situated At Oruthaddu Village, Milakottal| 19 August | Rs.9,87.966.48 /- | 08 October e G?T%ES'?U inGuney a0 121 & 127, Patl HE':EE?E' 5 '"‘?ﬁ-?ch Blockrio.4 1[:3"51 fezs g LDG ol B sa dtou:
s P . . . cpi : _ , _ 0 sa.it , with Flat Mo.F2 measunn 0.0 wilh common area consiructe reon, Ponniamiman
Boriowee) . [Tk Dincig b Ikaeet A il b reR hation Distiles, dame Madkthe) 2026 2026 The said trademark is duly registered under the ol street, Saligramam, Chennal — 600093 logéther thereon and bounded on the = North by
2. M. Tamilselvel - | Property Forms Part OF Patta No. 1963 And Originates From Survey Nos. 104/6a, | 04 December provisions of the TradeMarks Act, 1999, in the name e g , At ; - ' :
: ; : it e Mr.Govindaraiulu Plot, South By. Mrs.Pushpavathi Ammal House, East by: MrMani house, West by
Co-Borwer .. [AOYTAL And 1R/AA, Which Were: Subsequently Sudivided Into: Survey. Hos. 2025 of §. Prakash Prabhu under TradeMark Registration Ponniamman Koil Strest. Lying within the Sub registration District of Virugambakkam and Registration
Mortgagor 104/6A14, 104/7A1 AND 104/841 And Developed Into Several House Plats. The No. 2180661 in Class 39 in respect of services, District ﬂ; ch PHHE'" Eu”‘“. ' B o
5009360001540 Subject Property |5 Plot Mo, 29, Having An Extent Of 900 5q. Ft.,, 624206, Owned By namely, “TRANSPORT, PACKAGING AND STORAGE 2 '
- |'|.|1-._1|l M Tﬂm“ﬁE‘l'l-'E"i_. WHID Mahfndraﬂ T _and EHFI'IE' Hﬂunded ,D,S L]nder' [:]n I:If OF GOODS, TRAVEL ARRANGEMENTS” The HESERUE FH“:E €4H|W1MW‘ EID IHEHEMEHT ? H]fmulf'
2 e ; : ; : i registration is valid and subsisting, having been dul T T — P T et A I |
:?]w“"m NTU”h BYMD'F‘;EHI;TML Cnr;mu"PﬂTthw”f” Gr;": d;fh if"i oy LG, regewed with effect from 26/07/2321. ’ [ mr:hennal K K Wagar Branch since transterred to ARM Branch-| : Borrower Name & Address:
30, On Or Towards West By Plot No. 28, On Or Towards South By Plot No. 21 _ _ The registered proprietor of the Trademark has 1.Mr.K.Suresh Babu, S/o. Mr.Kumar,No 158, Ganga Nagar Main Road Poonamalle.Chennai-600056.
Demand made against you through this notice to repay to the Bank, dues with further interest, costs and charges within 80 days from the date hereof, failing which been using the said trademark “SETHUMEENA’ ZMr.T.R.Yedu Dilip, S/0. Mr.Raghava Yethu Nod4-A, Balamurugan Kovil StreetKundrathur Road,
the Bank wi-'FI fI':IJrTh er praceed to ;a ke steps u/fs.1314) of the LI'-.-I.U.H FAES] jnt. The berrowers/mortgagor’s attention isinvited to the provisions of sub-section (8] of continuously, extensively, and exclusively since the Porur.Chennai- BO00116,
Section 13 of the Act, in respect of ime available, to redeam the secured assets date of application, and by virtue of such long-standing T 3 T : e
use, superior qually of services, and extensive in » 05.10.2026 as on As. 75,54,072.97 with further interest and other incidental

i Place : Tamil Madu, Date ; 13 October 2026

Authorized Officer, Bandhan Bank Limited .

f'._

Bandh
Q&

Regional Oiffice : Metaji Marg, Nr. Mithakhali Six Roads,
Ellizbridge, Ahmedbad-6. Phone: +91-28421671-75

SYMBOLIC POSSESSION NOTICE

MOTICE is hereby glven under the Securitization and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 and In exercise of powers
conferred under Section 13(12] read with Bule 3 of the Security Interest [Enforcement) Rules, 2002, the Authorized Officer Issued demand notice ta the Borrowers on
the date mentioned against the account stated herelnafter calling upon them to repay the amount within 80 davs from the date of recelpt of said notice, The borrower
having failed to repay the amount, notice is hereby given to the Public in general and in particular the Borrowers that the undersigned has taken the Symbolic
Possession of the property described herein below under Section 13(4) of the said Act read with Bule 8 of the said Rules on the date mentioned against the account. The
borrowerin particular and the Public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the
Bank for the amaounts, interest, costs and charges thereon, The borrowersy maortgagor's attention is invited to the provisions of sub-section (8] of Section 13 of the fct, in
respect of ime availabie, to redeem the secured assets,

~

Mame of borrower]s),
Euarantor & Loan

Description of the property mortgaged (Secured assets)

Date of Damand | Date of Symbolic

Amount Ofs as on
Notice/Date of NPA | Possession Notice |date of Demand Notice

Co- Borrower
3. Abdul Rashead -
Co- Borrower
2000070001180

Subdivided From S.No: 1297/1: 5.No: 1297718 Of 0-39.50 Ares (0-97 Cents)
5.Mo: 1297/2 0f 1-158 .00 Ares {2 Acre 33 Cents) 5.Ma: 1298/1 Of 2-00.00 Ares (4
Acres 94 Cents) Total Area: 16 Acre 13 Cents, Divided Into House Plots Mamed
5.5 Magar. Approval: Approved By Deputy Director OF Town Planning, Madurai
Zone, No: 587/2018. Regularization: Regularized As Per Viralipatty Panchayat
Resolution NAKANo: 3637/2018/D2 Dated 31/01/2019. Measurements Of
Plot N 487 : East-West (Bath Sides): 20iFeet, North-South [Both Sides): 30 Feet
Total Area: 600 5q.fts Or 55,82 5g.mtrs. Measurements OF Plot No: 488: East-
West {Morthern Side ] 25 Feet East-West (Southenn Side): 30 Feet North-5outh
(both Sides): 30 Feet Total Area; 825 5q.fts Or 77.32 5q.mitrs Total Area OF Plot
Mo: 487 And Plot No; 488 Comblned: 1425 5q.fts Or 133,14 5q.mts . Owned By
Bifal Mohamed K And Same Bounded As Under: On Or Towards North 6,10
fMeter Breadth East-West Street On Or Towards East ; 8.25% Meter Breadth
Morth-South Road On Or Towards West ; Plot No: 486 On Or Towards South :
Plot No's: 4189 And 430

% Place: Tamil Nadu, Date ;: 13 October 2026

Authorised Officer, Bandhan Bank Limited

promotional activities, the said trademark has acquired
immense goodwill and an unimpeachable reputation in
the market. The members of the trade and the public at
large associate the trademark “SETHUMEENA’ solely
and exclusively with the services of the registered
proprietor and none other.

It has come to attention that certain unscrupulous and
dishonest persons, traders, and entities are attempting
to use the trademark “SETHUMEENA" and/or other
marks, names, or l0gos that are identical or deceptively
similar thereto, in relation to identical or similar
services, with the mala fide intention of misleading the
public and trading upon the coattails of the formidable
goodwill and reputation of the registered proprietor of
the Trademark.

The general public and members of the trade are
hereby cautioned that any unauthorized use of the
trademark “SETHUMEENA” or any other mark which is
phonetically, visually, or structurally similar thereto, in
any manner whatsoever, will constitute:

Account Nos. 1. A cognizable criminal offense of infringement of the DETAILS OF PROPERTY: Property in the name of VijaiSai Prakash :(Cersai 1D ;400054308566) All that

1. Bilal Mohamed K - |All The Piece And Parcel Of Dindigul R.D., Batlagundu Sub-Registrar Office,| 26 June 2025 / 08 October Rs, 12,51,488 86 /- registered trade mark, punishable with imprisonment plece and parcel of flat situated at Saligramam Village. Mambalam Taluk, Chennai District comprised in Old
Borrower & Nilakattai Taluk, Viralipatti, Survey Numbers And Areas: Survey Numbers And| o aaay 2025 026 and a fine. , , | Survey No. 148/1, New Survey No. 1481E, Town Survey No. 103, Block No.38, bearing Old Door No. 11,
Mortgagor Areas: 5.No: 14271 Of 1-97.50 Ares (4 Acre 89 Cents) 5.No: 141/1 Of 0-97.00 2. An act of passing off, by misrepresenting their Mew No. 48, Eﬂn%anpa Street, Satigramam, Ghennai 600 093 and measuring to an extent of 3562 so.ft and

2. P Shesha - Ares (2 Acre 40 Cents) 5.Mo: 1297/1 Of 1-99.50 Ares (4 Acre 93 Cents) services as those of the registered proprietor, thereby out of the above, 250 sq.ft., undwided share of land mentioned propesty together with an extent of 610 sq.1t.

causing confusion and deception.

3. An act of unfair competition, which seeks to
unlawfully enrich the infringer by riding onthe
reputation and goodwill painstakingly built by the
registered proprietor over many years.

4. A dilution of the distinctive character and repute
of the registered proprietor well-established and
registered trade mark.

The registered proprietor of the Trademark has
not licensed, assigned, or otherwise authorized
any person, firm, or company to use the aforesaid
trademark “SETHUMEENA" in any manner. Any
representation to the contrary is false and intended
to deceive. The registered proprietor of the Trademark
shall not be responsible for the quality of services
offered by such unauthorized persons or entities.

The public is advised to exercise caution and verify
the authenticity of the services being offered under
the said trademark. Any instance of such fraudulent
use, infringement, or passing off may be brought to
the immediate notice of the registered proprietor of the
Trademark at the address mentioned above.

Notice is hereby given that the registered proprietor of
the Trademark shall not hesitate to initiate appropriate
and stringent legal proceedings, both civil and criminal,
under the Trade Marks Act, 1999, and other applicable
laws, against any person or entity found to be infringing
the registered trademark, for which the infringer shall
be liable for all costs and consequences thereof,
including but not limited to injunctions, rendition of
accounts, and damages, without any further notice.
This notice is issued in the public interest to protect
the statutory and common law rights of the registered
proprietor of the Trademark and to caution the public
against deception and fraud.

Quistanding Amount
charges thereto incurred by the Bank

DETAILS OF PROPERTY: Prope tanding in the name of Mr.Suresh Babu K vide Doc No.53482012:
(CERSAI 1D: 400003924487} All that plece and parcel of the residential flat at Plot No.19, YGA Nagar,
Anakaputhur village, "Rajan villa" Fiat No.G1, ground floor having buoilt up area of 475 sq.f1 (inclusive of
common area and commaon shares) together with 235 sq.1t undivided share in the land measuring 1897 sq.ft,
situated at Mo.1, Anakaputhur village, VGA Nagar, CMDA Approval No.L1/3422/2006, dated 06.03.2006,
PPD/LONo. 19/2006, comprised in Old Survey Nos. 139/2, 1394 and 1399, new survey
Mos.139/86.9,10A,1081 situated within the Alandur Taluk, Kancheepuram District, Registration District of
Chennai South and Sub Registration of Chennal South and Sub Registration District of Pammal and bounded

LTI 13.00.000- 0N 7 1.30.000- JEDICTLIEIETLA  50.000/-

IETTEY CHENNAI GOPALAPURAM BRANCH since transferred to ARM Branch-l - Borrower Name &

by North by - Plot No.18, South by 24 feet Road, East by : Plot No.20, West by ;24 feet Road.

Address: 1.Mr. Vijay Sai Prakash 5/o. Mr.Chandrasekaran & 2. Mrs. P Bhovaneswari, Wio. Mr, Vijay Sai
Prakash, Both are residing at; Oid Door No. 11, New No. 48, Block No. 39, Fiat No, 1 Second Floor Gangappa
Street, Saligramam Chennai 00093

Duistanding Amouni : 05.10.2026 as on Rs. 1,00,01,652.55 with further interest and oiher incidental
charges therelo incurred by the Bank

with a RCC roofed Flat identifiad as Flat No. $-1 in the Second floor of the pramises and known as “KB's
AKSHYAM" and one covered car parking including commaon amenities and commaon areéa bounded on the
Morth by: Old Mo. 10, property presently belongs to Murugan (previously land | belonged to Gangappa
Maidu), South by: Old Door No. 12, Property belongs to Damodara Maidu (previously belonged to
Govindarajulu Maidu), East by - Appasamy Flats (previously Studio belongs to Ramadah Piliai), West by
Gangappa Street, This property 1S |ving within the Registration Sub Chstrict of Virugambakkam and

Immi & TIME OF

Aegistration of Chennai South.
< 52,00,000/- N 7 5,20,000/- WD : 7 1,00,000/-
IELEROD RO R R 27.10.2026 between 11.00 A.M. to 4.00 P.M.

WISl 30.10.2026 i wteusions o s minses sach.

EMD amount of 10% of the Resarve Price is to be deposited in E-Wallet of M/s PSB Alliance Private Limited
{baanknet) portal directly or by generating the Challan therein to deposit the EMD through RTGS/MNEFT in the
account details as mentioned in the said chalian on or before 29.10.2026 till 5.00 PM.

For detailed terms and condifions of the sale please refer the link "E-Auction™ provided in Ganara Bank's
website (www.canarabank.com) or may Contact Canara Bank Assel Recovery Management Branch-l,
Chennai (Ph. No. 044 - 2849 6339 / 2849 6900) E-mail; ch2361@canarabank.com during office hours on
any working day. {or) The service provider baanknet (M/s PSB Alliance Pvl. Lid), (Confact No.7046612345/
6354910172/ 5591221322&! 08922196848/ 8160205051, Email:supporL.baanknet@psballiance.com/
support.baanknet@procure247.com).

For the properties which are in symbolic possession of the bank.the Auction purchaser has to comply with
the following terms and conditions in addition to the standard terms and condition of the sale.

1. The bidder i purchasing the property in Symbolic Possession at his fown risk and responsibility. 2. Bank
will not ba responsible or duly bound for handing over of physical possession, 3. Successtul Auction
Purchaser will nat be entitled to claim any interest, in any case of return of money. 4. Successiul Auction
Purchasar has o submit the Declaration cum undertaking confirming the above terms and conditions (1 1o 4)
immediately after e-Auction. 5. Subsequent to sale if successful bidder fails to submit Declaration cum
Undertaking, the bid EMD amount will be forfeited.

Portal of E-Auction; https://baanknet.com

epaper.f'rnanciaiexpress.mn'. .

AUTHORISED OFFICER,
CANARA BAMK, CHENNAI

Date : 09.10.2026
Place : Chennal

CHENNAI




